
CENTRAL ADMINISTRATIVE TRIBUNA .  
G1JWAHATIBENCTh 

PWAT 1-0  

	

• 	 (DESTRUCTION OF RORD RtjLES,1990) 

' 	 INDEX 

(q 	4&df-Jc7b-- 	RA9O6/ 9 

	

• 	o7, J 	

S 

Orders 1. 	 .. .. . . 

2 Judgment/Order dtd 	 Pg 	... to ...... q.. 

3 Judgment & Order dtd 	 Received from H.C/Suprene Court 

4 OA 	
.(f/9 	Pg 1., . 

5 E P/1' 	 . 	•Pg ,._.L . ..... •. . to ..''II•I•I•I•I 

...... 

	

• 	 S 

 

•.• ......... 	....... ... ... ......... .... Pg......... ......... ......tO..........n...... 

• 	8. ...... ...............Fg.......................,.to.,........!..,..!. .5 

- 	9.-  epi .Pg. 

5 

10. •.1lr.rtIier:PaPers........ . 	..• .............. .....Pg........................to......,.......... S 	 • 

.11 I'1erro- of 	pearaiice ................ 	..•. ... . ..••... . ........•....•.••••.........••.••••••••••••• 	• 

12 Additional Affidavit 

	

• 	 ....•. . .•• 	 S . . 

13 Written Arguments 	 ••• 

14 AmndementReplybyRespordents 	 • 

15. Amndment Reply filed by the Applicant 

16 ACouniter Reply 	 • . .. ....• 	. 

/ 

SECTION OFFICER (Judi) 

S 	 • 	 S 	 • 	 S 



4
, 

. 	 _S_SS_•__ 
- 	S  

CEN19A11'"AO[1INISTRATIJE TRIBUNAL  

CUUJAHATI BENCH 	 \ 

'Nb..  

	

• .4. 	 4rh10art(5) 

Respondent(s) 

Advocates for the applicant(s) 

for the Respondent(s) 

ice Notes 	 D3te' 

27-'8-9 Learned counsel Mr.A.K.G. 

S 	
: 	

Thakurja for the applicant. Lear 
1i 	-LI within tW 	 ' ned 6r.C.G.$.C. Mr.S,Ali for the 

'-. 	 C. I 	of 	s 	 I 	 • • . 

- 	;ria moves this applica" 

bated •2.' 	 tion on behalf of 12 applicants. 

Heard Mr,Thakurja for Admission , 

4Y 	 I 	 t 	 The applicants have prayed for 

permission to file this application 
• 	 ' jointly as the issues invioved and 

S 	 V 

• reliefs are same. Permission is 

granted in terms of Rule 4(5)(a) 

,.of the C.A.T. Procedure Rules 1987. 

Perused the contents of the 

• application and the reliefs sout 

Application is admitted. Issue-j 

notice on the respondents by regis 

tered post. Written statement 

• within 6 weeks. List for written 

statement and further order on 

7-10-96. 

Pendency of this application 

shall not be a bar for the respon-

dents to allow conditional payment 

of Hospital Care Allowance to the 

: applicants. 
I 	 I 

im 	 Member. 
I 	 V 

I 	 V 
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O.A.No.174/96 	 44 

7.10.96 	 Mr S. All, learned Sr. GG.S.C. 

for the respondents seeks further time to 

file written stasement. Allowed. 

List 	for written statement and . 

further orders on 14.11.96. 	
i 

k-i Member 

 

'I 

c44. (2 Xt- 

F 

t?I 

H 

nkm 

14. 11.96 

nkm 

Learned counsel Mr A.K.G. Thakuria 

for the . applicant. Learned Sr. C.G.S.C. Mr 

S. Ali for the respondents seeks time for 

filing written statement. 

List, for hearing on 29.11.96.Iñtl 

meantime Mr All may file written statement 

or seek. instructions. 

Member 

29-11-96 	Dr.AeK.G.Thakurja counsel 

. 	.. 	
for the applicant. Leave note of 

Mr.Al1, 5r.c.GS.C. Written stat 

ment has not been subrnitted 

. 	 . 	. . 	 . 	 . 	. 	adjourned for nearing to  

6-12-96w 

im 
I 

	

6.12.96 	Mr. 	S.Ali, 	Sr.C.G.S.C. 	for 	the 

respondents. 

None for the applicant. 

Hearing adjourned to 12.12.1996. 

Member 	' 

t, 



O.A. 174 of 1996 

12.12.96 	 Mr.A.K.G. Thakuria for the applicants. 

Mr. 	S.Ali, 	Sr.C.G.S.C. 	for 	the 
respondents. 

Written statement has not been 

submitted by the respondents. However since it is 

•  a covered case hearing has been taken up. 

Counsels of both sides•. have completed their 

submissions. Hearing concluded. Judgement 
• 	 reserved. 

Me 
trd 

• 	

4 

20.12.96 	 Learned Sr. C.G.S.C. Mr S. Ali for the 

respondents. Judgment pronounced. The 

applicat ion is disposed of in terms of ,  the 

directions in the order. No order as to costs. 

Mer 

nkm 
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CENTRP.L DMIN.I5TRTIJE TRIBUNAL 
BENCH 	GUWHATI-5. 

	

• .. 	 174 of 1996 

	

•T. 	O, 

	

• 	 \ 

	

0TE OF UECI5ION 	0 /2/f' 

ShriRuakBhattacharjee&llOr 	- 	 ( PETITIONER(S 

Mr. A.K.G.Thakurja. 	 ADUOCATE FOR THE 
PETITIONER (s) 

iER3US 

Unin of India & Ors. 	 RESPONOENT (s) 

Mr. S.Ali, Sr. C.G.S.C. 	 AOIUC,TE FOR THE 
ESPC1UENT 	(s) 

THE HON'BLE SHRI G.L.SANGLYINE, ADMINISTRATIVE MEMBER. 
THE HON.' OLE 	 . 

L Whether Reporters of local papers may be allowed to 
see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of 

	

the judgment ? 	 • 	 NO. 
Whet her the Judgment is to be circulated to the other 
Benches ? 

Judgment delivered by Hontble Administrative Member/) 

c 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

- GUWAHATI BENCH 

Origi.nat Ap1iction No. 	174 of 1996. 

Date of decision 	: 	This the20day of December, 	1996. 

The Hon'ble Shri G.L.Sanglyine, 	Administrative Member. 

• 1. 	Shri Ruak Bhattacharjee, 
Laboratory Technician, 

2.' 	M.P.Keshary 
• 	Pharmacist 1 	 - 	 S  

Banti Priya Hazarika 
C.T.Asstt. 

Kushal Singh 
N.Asstt. 	' 	 S 

Nirlam Kumar Sani 
Chowkidar' 

• Vimala Devi 
Nasàlchi 

SOhanlal 
S.K. 

Nithuram 
S.K. 

* 	

' 

Nd. 	Idris 	Quazi' 	
0 

•Pharmacist 

10'. 	Sunil 	Kumar 
• Cook 	 0 

Shiv Dayal 
Electrician  

Ratan 	Lal 	 0 	 • 

Carpenter 	- 	 - - 	 S 	
Applicants.' 

S  

(Applicant 	Nos. 	1 	to 	8 	& 	111 	& 	12are 	workingin 	the 
office 	of 	the 	Chief 	Medical 	Officer,Base 	Hospital-Il, 
CRPF,Guwahati-23). 
(Applicant No. 	9 is working 	in the office of the Medical 
Officer, 	14 BN.,, 	Noonmati, 	Guwahati). 
(Applicant 	No. 	10, 	is 	working 	in 	the • office 	of 	the 

* 	 • 	 • ' Medical 	Office, 	GC 	Hospital, 	CRPF, 	'Khatkhati, 	Karbi 
• 	

0  

Anglong District, 	Assam-). 

By Advocate Mr. 	A.K.G. 	Thakuria. 	
0 

-• 	1 0 
-versus- 	 . 

. 	 - 	 - 

---- 	 •)..-• 

I . 	 SO 

0 ' 	 •'• 	 S• 	

0 , 	 • 	 •, 



The Union of India 
represel-ited by the Secretary to the Govt. of India, 
Department of Home Affairs, New Delhi. 

The Secretary to the Govt. 'of India, 
Ministry•of Health & Family Welfare, 
New Delhi. 

The Director General, 
CGo CmpI, CRPF, 
New Delhi. 

4.. 	¶the Chief Medical Officer, 
Base Hospital-ill, CRPF, 
9 Mile, 
Guwahati-23. 

Commandant, ' 	 , 
14 Bn., CRPF, 
Noonmati, Guwahati 

Medical Officer, 
GC Hospital, 
CRPF, Khatkhati, 
Karbi Anglong, 
Assam 	- 	, 	 Respondents 

'flk 

By Advocte Mr.. S.Ali, Sr.C.G.S.C. 

ORDER 

C. L .SANGLYINE ('ADMINISTRATIVE MEMBER) 

	

The applicants are working in Base Hospital-Ill, 	
/ 

CRPF, Guwahati, Medical Hospital, 14 Bn, Noonmati, 

guwahati, and Medical Hospital, CRPF, Karbi Anglong, 

Assam. They have been allowed to submit this application 

jointly. Their prayer in this application is for ,  payment 

of hospital patient care allowance 	with effect from 

1.12.1987 in terms of Ministry' of 	Health and Family 

Welfare, Government of India, letter No. 28015/60/87-11 

dated 25.1.1989. ' They submit that tFie hospital patient 

care allowance was allowed vide order dated 	3.2.1994 

passed in O.A. 	No. 	931 of '1993 by the Central 

Administrative Tribunal, Principal Bench, New Delhi and 

Order dated 24.2.1994. in O.A.. No. 151 of 1994 passed by 

Contd .... P/3 
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the Central Administrative Tribunal, Hyderabad Bench. 

They had approached the respondents on many occasions 

for payment of the hospital patient care allowance and 

representation dated 16.5.1994 was also submitted in 

this regard but the respondents have not paid the 

said, allowance to them. Mr. Thakuria has pointed out 

that recently some Group 'C' civilian employees working 

under the hospitals of CRPF at Guwahati and Bongaigaon 

had filed application before this Bench of -this Tri.bu-

ral nd.vide" order cTated 10.6.96 passed in O.A. 9 of 1995 

'the prayer for payment of hospital patient care 

11'owance was allowed with sitpula,ted conditions'. He 

submits that the respondents may be directed to allow 

the payment of the said allowance to the present 

applicants with similar conditions as stipulated in the 

order dated 10.6.1996'. 

2... 	I have heard Mr. Thakuria and Mr. Ali. I 

•direct that a representation for payment of the 

hospital patient care allowance be submitted by each 

applicant individually to the competent authority 

concerned of the respondents within one tnonth from the 

date of receipt of the copy of this Order. '. This 

respresentation should be accompanied by an undertaking 

to the effect that, the payment of the hospital patient 

care allowance to them shall be subject to the result of 

the Special Leave Petition before the Hon'ble Supreme 

Court as mentioned in para 2 of the order dated 

10.6.1996 and thatamount paid to them will be refunded 

by them in full if as a result of the aforesaid appeal 

befpre the Hon'ble Supreme Court i.t is found that the 

allowance isnot admissible to them. The competent aütho-

rity of the respondents shall ' dispose of the 

representationof the applicantswithin one month from 

Contd ... P/4 

t- 
- 
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the date of the receipt of the copy of this order after 

due scrutiny in each case that the applicant falls in the 

category of employees to whom Hospital Patient Care 

allowance is admissible. If it is found that the 

allowance is admissible to any of the applicants the 

allowance may' be allowed conditionally in the lines 

indicated in the order dated 10.6.96 passed in O.A. 9 of 

1995 aforesaid after taking appropriate undertaking from 

each of the applicant individually as indicated in the 

aforesaid order dated 10.6.1996. 

The application is disposed of. No order as 

to costs. 
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Central Administrative Tribunal ; Gjwatj BBCh. 

O.AJo. 	of 19960 

I 
,'. J 

Ru 	Bhattacbar3ee and others ------ Applicants 

f 	

• 'ri 
/115 oo 
/Noi -versus- 

If I 
nion of India and others — --------- Respondents 

4' 	d 

N 
- S  

INEEX. 

SeriéiNo. 	
Part1culrs Pago 

• 	 /14 App1icatio, 	±plication L to 	11 

/ 
2 0  Jffidavit 12 

3 1  Annexure-A 13 

4 0  ' 	&triexure-B 14 

5. Anne aire -C 15 

6 0  !nriexure-D 19 

70 Jthnexuxe -E 20 

80 Anrteure--F 23 

9.Vakaiatflama Vaoalatna 

10. Receipt from 
CGSC 

Total : 	 10 only. 

(Dr. 	.Thak'tiria), 	.- 

Advocate, 
20-6-96. 

1 
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APPLICATION 	SECTION 19 OF THE 

ADMINIRATIVE TRTJNAL ACT, 1985. 

	

0 • A. No.- / 	of 1996. 

 

For use in Tribm&. Of fjce 
/ 

	

Date of filing 	2- - 

-. 	 or .  

Date of receipt bY post : 

Registration No. <5 / 

Signature : 

Registrar : 

IN THE CENTRAL .AD}fINI]RiTIVE TRIBTJNJL,- 

PRINCIPAL BENCH :. NEW DELHI 

ADDITIONA\L BENCH: GUtiA\HATI 

SET WEEN 

. Sri Rupc hattachariee 

2. " X.P. Keshary 

30SiimatiBariti Priyaflazarika 

4. Sri Kaush&. Singh 

• 	 . 5. " Nirmal Kuinar Sani 

6, Srimati Vimla Devi 

7. Sri Sohanlal 

80 " Nitburain 

9. Md.,Idris Quazi 

• 	 10 • Sri Suriil Kumar 

flUi,Daya1 

12. " Rata.a1 	. 
• 	 • 	 Applicants No • 1' to 8 and 11 & 12 are 341 

residents of C R P F Complex, Base Hospit31 111 , 

Guwiati g4i1e,P.o.P. Jorabat, 	.. 

	

- 	
781 023. 

I 
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Applicant No. 9 is the resideit of dO 

Commandant ,14 DL ,CRPF ,Noonmati, Guwahat i• 

Applict No. 10 in residing dO Nedical Of fice 

Officer, G C Hospital,CRPF,Ihatkhat1, 

Karbi hnglorig District, Assam. 

• Applic ants. 

// -VERSUS- 

Union of India represented by the 

Secretary to the Government of India, 

Department of Home Affairs, New Delhi. 

2. The Secretary to the Government of India, 

Ministry of Health & 'amily Welfare, Delhi. 

/3 The Director General, CGO,CoIflPlex No.1, 

C R P F,Lodii Ro,New Delhi. 

4. The Chief I4edical Officer, Base Hospital 

No, 111 9  C R. P F, uuabati781 0230 

5 • 1tedic al Of fcer, C /0 Commandant, 14 BN., 

/6o 

 C B P F, Noonniati IOC Complex, Guwahati. 

)4edical. Officer, G C Hospital, C B P F, 

iiat1thati, Karbi Anglong District, Assain. 

Respondents, 

Detailsof AilicatiOfl. 

1. PartictlarS of, the applicants: 

(i) Name & Designation : 1. 
Ti Rupak BhattacbBl'iee 

Laboratory Technician. 

M.P.Keshary 

Banti Priya Hazarika 

CTAsst. 

Kusbal Singh 

N. Asst. 

Nirmal Kumar 6ani 

Chowkjdar 

ViinlaDevi 

l4asalchj 

—3 



Sohn1a1. 

S.K. 

Nithurani 

S.K. 

Md. Idris Quazi 

pharmacist 

Sunil Kuinar 

Cook 

1 
I 

1 

Ghiv Daral 

Electrician 

12, Ratan La]. 

Carpenter. 

(ii) Office in Whic
h 1) ApplIcants No. 1 t08 

employed 	
and 11 &12 are all woricing in 
Base Hospital-ill, C R P F, 

Guwahati-23. 

Applicant No.qis working In 

the Medical Uospital, 14 Bn 

Noonniati ,Guwahatl 

iii) Applicant Do, 10 is workI 

working In medical hospital 

CRPF, Karbi Jng1ong, Asaain, 

G.LI' Office Address :ipp1ic ants Jo. 1 to 8 & 11 and 12 

all of Office of the bhief iedical 

0fficer, Base Hosiital-111, 

CRPF? Guwahati-23. 
ii) Applicant No.is working in the 

Office of the Medical Officer, 

14 BN., Nooninati, Guwahati. 

Applic ant No • 10 is working 

in the Office of the Medical 

Officer, GC Hospital, CRPF, 

Ihatkhati, Karbi Miglong P1st. 

ASSAM. 

-4 



iv). Address for service : 1. The Union of India repre 

of all notices 	sented by the Secretary to the 
• 	 n 

• 	 Govt. of India, 'eptt. of Home 

Affairs, New Delhi. 

The Secretary to the 

of 1ndia, Ministry of Health 

. 	
& Family Welfare, New Delhi. 

The Director General, CGO, 

• Complex, CRPF, New Delhi, 

4.Tbe Chief ,. Medical Officer, 

Base ospit al-ill, CRPF, 

; 	 . 	 9-14ile, Guwahati-23. 

5. Coinmandant 1 14 BN.,CRPF, 

Noonmati , Guwahati. 

6. Medical 0fficer, GC Hospital, 

CRPF, lQiatkhati, 

Karbi Anglong, Assam. 

2. Partictilars of the 

respondents : 

(j) Name & designation of 1,. The Union of India repre- 

the respondents : 	seated by the Secretary to 

the Government of India, 

Department of Home Affairs, 

North Block, New Delhi. 

2, The Secretary to the Govern.. 

ment of India, Ministry of 

Health & Family Welfare, 

New Delhi, 

The Director deneral l  CGO, 

Complex,CRPF,LOdhi Road, 

New Delhi, 

The Chief Medical Officer, 

• 	 . 	 . 	 Base Hospital-ill, CRPF, 

9.-Mile, Guwahati-23. 



..5rn 

5. Medical Officer, C/O.Commaridant, 14BN., 

• 	 C R P F , Nóonmati, Guwati. 

.6. Medical Officer, G C Hospital,C R PF, 

• 	 Khatkhati, Karbi nglorig, 'ssain. 

3. ParticJ. ars of the order against which application 
is made: 

This application  has been made/ filed against 

• 	the flon-payment of the benefit of Hospital Care Allowance 

to the applicants with effect from 1..12-87. 

4. Jurisdiction of the ; he applicants deci are that the 

Tribunal. 2 	 subject matter of this application pray: 

praying for relief of payment of 

Hopitai Patient dare Allowance is 

within the jurisdiction of this 

Hon'blG Tribunal. 	- 

5'  Limit at ion : The applicants furthe dccl are that the 

grievance 1n respect of which the application 

has been made has arisen by reason of 

continu1e ñon-.paynient of their each month's 

Hospital Patient Care Allowance and as such, 

this appi ic at ion is within the limitation 

prescribed in SectiOn 21 of the Mministrative 

Tribunal Act, 1985. 

6. Facts of the case 2 

That the applicants are the citizens of India. 

The applicant's No. 1 9 2 9 3 9  9 & 11 are the Group C emplOy 

'ees under respondent No.4 in the CRPF B ase Hospital-ill 

at Guwahati and Commandant, 14BN. 2  CRPF, Noonmati, 

Guwahati. The applicants No. 4 1  5, 6 1  7 9  8, 10 & 12 

are the Group 1) employees under the respondent No. 4 in 

the CRPF Base Hospitallll at Guwahati and respondent No 

6. 
The applicants humbly pray that this Hori'ble Tribunal 

may be pleased to permit the applicants to move this appliO3 

appi ic atiori Jointly as the issues involved and relief 
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sought for in this' application jointly are cooni in 

respect of all the applicants. 

) That the applicants beg to state their desigiiat Ion ancDo  

the year since when they are working in the C.R.P.F. Base 

Hospital-ill, Guwthati. and G C Hospital, IOiatkhati 

Karhi Miglong respectively are as follows: 

Name 	 Designation 	Year of Aioi.nt 

ment: 

.) Sri Rupak Bhattacbarjee.. Lab.! Tech -------- l 9?5  -C- 

LP.Keshary 	.. Pharmacist -- --1975--C 

"i'imati Lniti Priya 

Hazarika 	.. C T / Asst. 	--1977-C 

Sri tdZVAY 1 Kausbal 

6inigh 	 . N/Asst.  

' Nirmal Kurnar Sarii 	•. Cbowkidar 	--1988-1) 

" Vjmla Devi 	 .. Nasaichi 	- -1983'-D 

Sri Sohanilal 	-- S.K. 	 - 1971-D 

Nithuram 	 -- SL ' 	-- 1966-D 

Nd. Idris Quazi 	--Pharmacist 	-- 1973-C 

Sri thmilKLtmaX 	-Cook 	 -- 1986-D 

" Shiv Day 	 -lectriciani 	--1988 -C 

" Ratan LaJ 	--Carpeter 	-- 1976-D 

Th at, the Goverrunerit of India introduced 8cheme 

for grant of hospital dare allowance to Group- C & D(nOni- 

; 	
ministerial) employees with effect from 1-12-87. The Under 

Secretary to the Government of India, #ealth and Family 

Welfare by Letter No. D. 28015/60/8711 dated 25-1-88 address-

ed to (i) Director General of Health Services and (ii) Secre-

tary (Nedical), Delhi Administration conveyed the sarictiOni,t 

the President to the grant of hospital patient care alloJ&iàe 

-7 



-7- 

to Group_ C & D (nori-mirilaterial) employees including drivers 

of Ambul arice cars, but excluding staff riuDse s at the frate 

of Rs 80/- and Bd75/- per month respectively with effect 	I 
from 1-12-87. It is worthwhile to mention that the Minist ry 

of Finance, Government of India vide their DNo. 1167/FP/ - 

87 dated 15-10-87 sanctioned the said allowance scheme. 

A copy of the aforesaid letter dated 25-1-88 is 

annexed hereto and marked as Arinexure -Z--------A. 

That, the Government of India, Ministry of 

Health' And Family Welfare by Letter No. D. 11011/1/90-

CGHS (Pj dated 11-7-90 addressed to the Director General 

of Health Services, New Delhi conveyed the sanction of the 

President to the grant of patient care allowance to Group-

C & 1) (Non-ministerial) employees excluding nursing 
personnel of Central Government He aith Scheme in CRPF 

Organistion with effect from 1-4-87 @ 70/- per month. 

A copy of the aforesaid letter dated 

11-7-90 is annexed and marked as Annexure -------- B. 

, 	That , following the denial of aforesaid hoapital 

patient care allowance, some Group-C & I) employees of 

Base Hospital., New Delhi and Guwati approached the 

Hon tble Central Administrayive Tribunal, Principal Bench, 

New Dlhi with an application registered as 07 -A. 931 of 

1993. The Hon 'ble Central Administrative Tribunal, 

Principal Bench, New Delhi by the judgment and order 

dated 3-2-94 passed in the aforesaid O.A. 931 of 1993 

directed that all those applic ants -who are para medical 

staff should be granted hospital Patient Care albowance at 

the appropriate rate from theelevant date as per Govererit of 

India Instructions dated 25.1.88 and 220-8-90 and to 

implement the/ said order within a period of 3 months. 

FA 
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A copy of the aforesaid judgment and order dated 

3-2-94 is annexed hereto and marked as Iirnexure--C. 

'vi) 3hat the applicants beg to state that in the afore-

said O.A. 932 of 1993 amonst other the following 

employees of the Base Hospital-ill, CRPF, Guwati-23 

were also the applicants ; 

l.Sri P.B.harma---"- Pharmacist 

" P.J.Chacha --- Laboratory Technician 

" Binod Bixigb --- PharmaciSt 

4 	i\nuj Kumar SlIiha --Pharmacist 

" ApurhaKumar Roy-- Pharmacist 

" S. Devagayam -.-- Laboratory Technician 

U Jagannath Das --- laboratory TeclWician 

The applicants further beg to state that in view 

of the aforesaid judgment and order dated -3-2-84 passed 

by the Hon 'ble Central Adminjstrative Tribunal, Pricipal 

Bench, New Delhi in O.A.No. 931 of 1993, those applicants 

of Base Hospital -111 1  Guwahati will be getting the 

hospLtal patient care allowance. 

vii) £h at, the appi ic ants beg to state that s imil an y 

some employees of the Base Hospital-li, CRPF, Hyderabad 

moved the Hon 'ble central Administrative Tribunal, 

Hyderabad Bench registered as 0. A. No. 151 of 1994. 

In view of the judgment dated 24-2-94 passed by Hon 'ble 

'entra1 Administrative Tribunal, Hyderabad Bench in 

0.A.No. 151 of 1994, the Chief Medical Officer, Base 

Hospital-li, CRPF, Hyderabad vjde order No. j.11-6/932/ 

BH- 0%J-11 dated 25-11-94 sanctioned hospital patient care 

allowance to the employees of Base HOspjt3i-11 at Hydera- 

bad. 
-.9 



I 
A copy of the aforesaid order dated 25-11-94 is ann-

exed arid marked as kifiexare -------- D. 
C 

1hat, the applicantS approached the res- 

pondents on many occasions including, their represefltat
0  

- 	 dated 16-5-94 addreSsed to the respondents with copy 

to all demanding payment Of medical patient care allo-

• 	 warice but they had riot paid to them the same. 

• 	 The copy of the aforesaid representation 

is annexed and marked as Jnneo1re----- -- 

ix) That the applicants beg to state that they are . 

entitled to get the' hospit- patient care allowance 

under the law and the denial of the respondents to 

such allowance is arbttrary,UfljuSt and illegal. 

x)•hat , the applicants beg to state that the 

app(Mnted persons are getting the hospital 

p at lent c are allowance and as such, denial of the 

respondents of such allowance are arbitrary, discri-

minatory and màlafide. 

xi) 	that the applIcants beg to state that as the 

similax'1y4 situated employees are 'getting the hospital 

patient aare allowance, the respondents are liable 

to b.directed by this Hon tble Tribunal to pay the 

aforesaid allowance including the arrear allowances. 

7. Relief Sought : 

In view od the facts mentioned 
• • 

	

	 above in para 6 above, the applicants pray for the 

f011owing • relief (s) : 

• 	I) 	For the dlrectjon.dji'eetjrig the res- 

Ponderits and such eh of them to pay the hospital 

-10 



care allowance as per the Govemnnent Instructions dated C1 

25-1-88 (Innexure'--A) with effect from 112s87 to the 

• 	applicants. 

].l) Costs of the appltcation. 

Iii). Any other appropriate relief or reliefs 

that the Hon'bleTribunal may deem fit and proper, 

-Ind- 

The applicants , as in duty bourid,sh3ll 

ever pray. 

8. Iriterj.&.t It prayed for pending final necessary 

decision on the application, theapplicants seek issuance 

of the following interim order : 

For a direction directing the respondents 

and such each of them to pay the interim pending final 

decision of this application the applicants' hospital 

patient care allowance. 

Details of the remedies eiausted : 

The applicants state that there is no 

specific provisions to. avail remedies by way of filing 

appeal etc. under any provision of service rule against 

the non-payment of hospital care allowance to the 

Group - Cl & D employees even then the applicants filed 

representations including the representation dated 

16-5-94 to the respondents with copies to all of them. 

The applic ants furthe declare that the 

matter regarding -which the apilicatiori has 

• been maRIe is not pending before any court 

of law or another authority or any other 

Bench of the Hon'ble Tribal. 

-'11 
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• 	11. Particulars of Bank Draft! Postal Order in 	j 

respect of the application fee 

1.) Name of the Bank of which drawn. 	t 
Demand Draft No. 

- or 

• 	 i) Mumber of Indian Postal 0rder(s) 

110 Name of the issuing Post Office : 

Date of issue of postal order(s) 

- v) Post Office at which patable : 

Details ofInde . : 	 - 

/ 

 

An index in duplic ate cont aining 

details of the documents to be relied upon is enclosed. 

List of Enclosers A to D. 

4c 

a 

-12 
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A F F ID AV I T. 

• 	 I, Sri Rup ak Bhattacharjee, 	Son of Late 

Raj Kumar Bh att acbar jee , aged about 43 years, by caste-

Hindu, by proffesion-service, a resident of Base Hos- 

• pital-ill, CO R P F 9-Mi1e, P.s.- Jorabat, Cuwahati- 

781 03  in the district of Kamrup do hereby solemnly 

affirm and declare as follows; 

That I am the applic ant o. 1 of this applic atlon 

and I have been entrusted by other a-pplicants to take 

steps.in  the instant application for which I am comp-

tent arid I:nriderstarid the fact andcircuxnstances of the 

C ase from the very beginning. 

That the statements made in sub-para (i), (ii), 

(viii), (ix), () and (xi) of para 6 and paras 4 8 & 

10 of the appi1cation are true to inyknowledge and those 

made in sub-paras (iii). (iv), (vG), (vi) and (vii) of 
1L 	

I) 

par as 6, 9 1  11 and 12 of the application are being matters 

of record are true to my information derived therefrom 

..h Ich I b el ieve to be true. 
I 

Md I sign this affidavit on this 20th day of 
-.•.. 	- 	 H 

August, 1996 at Guwati. 

Identified by, 

Advocate. 
20-8-96. 

/ 

Deponent. 
20-8-96. 

Qi 	ia-4-Q 	CP 

Cly/
Ccc.1 	6VjAtJY) c-6oJ-. 

V. 

faiaZ 	(7 	- 
*1,g 

$$! 
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No .Z. 28015/60/87-H 

Government of India 

Ministry of ealth and Family Welfare. 

Nirman Bhawan, New. delhi. 	
OL 

Date :. 25'188. 

To i. Director General of Health Services, Iew Delh± 

2. The secretary (edical), Delhi Idmin1stratiOfl, Delhi 

Subject : Grant of Medical Respital Patient Care A1.lowanice 

to Group- C & D (Non-ministerial) Hospital employees. 

With reference to GGHS No. 12017/3/874I dated 

9-4--97or thesuhject nientioned.above, I am directed to 

oonvey the sanction of the President tothe grant of 

Hospital Patient Care Allowance to Group- C & D (Non-

miriisteria) employees including Drivers of Ambulance Cars, 

btlt excluding Staff Nunses, at the rate of Bs 80/- and 

• 	. 	s 75/- per rnonth respectively with effect from 1-12-97 

subject to the condition that no Night Weigh—t age 

Allowance 11 sanctioned by the Central Government, will be 

dni1ssib1e to these employees working in the Central 

Government Hospials-3rid Hospitals under the Delhi 

Mmiri1ratiOni. 	 , 

2. 	 The expenditure involved will be met out 

of the budget grant of the concerned Hospital during the 

financial year i.e., 1987-88. 

3, 	 This issues with the concurrance of the 

Ministry of Finance vide their Dy • No. 1167/PM/87 dated 

' 15- 10-87 . 

Yours faithfully, 

Unidet 5eoretary to the Govt. of India. 

C0p'y to: 
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Annexure --------- B 

No. Gr, 11011/3/90 OGI-IS (P 

até 	July,1990. 

To 
 The Director General of Health Services, New Delhi. 

Subject : Gr&it of !atierlt  Care M.lowance to Group- C & 

D (Nori-ministeri1) employees. 

Sir, 
I am directed to convey the sanction of the President 

of patient care allowance to roup-C & D (Non-ministerial) 

I 
	 employees excluding staff nurses of the Central. Govern- 

- 	

ment Health Schema in the organisatiori W1h effect from 

1-4-87 Es 70/- subject to the condition that no Night 

Weight age Allowance and Risk Allowance, if sanctioned by 

the Central Government will be admissible to those emplo-

ye e S. 

2, 	Sanction is accorded for the upgradation of 35 

posts of Staff Nurses in the scale of Fs 1400-2600 as 

Nursing Sisters to the Sc ale of Rs 1640 - 2900 with imme-

diate effect as indicated below: 

Naie of the city_ 

All ahab ad 

Bombay 

Calcutta 

Hyderabad--- 

Meerut 

number of posts uu..graded 

5 

-- 	7 

-- 	2 

-- 	3 

-- 	i 

Delhi 	 -- 	l7 
Total. : 	- 	 35 

3 	The expenditure involved will be met out of the 

budget grant of CGHS organisatlori for the year 1990 -91. 

4. 	his issues with the concurrence of Ministry of 

Finance,, Department of Expenditure vide their 1.0. No.C9f 
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Central Adminitrative Tribunal; Pricipal Bench : New Delhi 

/ 	 Date: 9-2-1994. 

From 	 . 	 . 
The Registrar, Central Administrative Tribunal, 

principal Bench, Ne Delhi 

To 

• 	1 'Sh3?i T4, Jose & others 

2. Sri, 14.L.Verma, Counsel for the Respondents, New Delhi. 

SrIT.M. Jose & others- Applicants O.A.No. 931/93 

Uriiori'of India& others- Respondents(s). 

Sir, 	.. 	....... 	. 	. 

I am directed, to forward herewith a copy of order/ 

judgment dated 3-2-94 passed by this Tribunal in the 

abovevflhentiOried case for information and necessary action, 

ifaxiy. 	..... . 	 . 	 . 

Please ackno1edge receipt. 
Yours faithfully, 

(jection Officer) 
for Registrar. 

Central Adniiriitrative Tribunal : Principal Bench: 

0. A. No. 931 of 1993. 

New Delh, this 3;d'day of February, 1994. 

Hoilblç Shri P.L Thiruvengadam, Member (A), 

3ri. T.M. Jose arid others ( 35 in all) 

-Petitioners 

- 	-VERSUS- 

Union of .  India represented by the Secretary to the 

Government of India, Ministry of Home ff airs, Delhi 

The - Diretor General, cRPF, New Delhi. 

-Respondents 

ORDER 

The appi ic alit iI are working in 

various capacities like pharmacist, Lab. Technician, 

steward s  radiographer, X-Ray Assistant, Dresser, 

-16 
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• 	
l- 

Ward Aya,ursingAssiStrit and, LaboratotyAssttaflt 

in Base Hospital. , Delhi and Base Hospit3l-lll, Guwiat 

and other places of the C.R.PJ. They belong to Group- $ 

C & D of the hospital staff (non inisterial). 

2. 	Government of India, I4inistry of Health & Family 

Welfare have issued order No. Z. 28015/60/87-H dated 

251-88 and order No.,28015 /60/ 87-H dated 28-2-90 

conveyimg the sanctiOn to the grant of Hospital Patient 

Care IllOwariCe to Group-C & D(Nori-injniSterial) 

employees other than stf nurses on specific rates 

effective from: 1-4-87 and subject to certain condi-

tions. This sanction is applicable to the relevant 

staff working in government hospitals in Dlhi and 

outside Delhi and hospitals under Union Territory 

Administrations havIng 30 beds or more. This O,A. has 

been filed with a prayer for a direction to grant the 

applicants the benefit of Hospital Patient care 

Allowance with effect from due date. 

It is the case of the aip1icants that they should 

the sanction of the allow- 

•ance.considering that the .work.tng..atmosphere in CRPF 
hospitals is the same as in hospitals where such 

allowance has been sanctioned. In support of their 

case, directions Of -this Tribunal ( Cuttack Bench) 

in O.A.No. 299 of 87 (orders passed on 6-5-90) have 
c 	been referred. In this O.A., the applicants i & 2 iho 

CR $t P  ] 	medical staff iii the Group, Canton Hospita, 
, at Bhubarieswar have been held to be entitled 

to the grant of the Hospital Patient Care Allowance 

at the appropriate rate and relevant date. 

-17 
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4. 	The respondents opposed the 0 .A. mainly on the 

ground of jurIsdictiOn. However, this objection cannot be - 

entertained as Section 7(a) of the Administrative Tribunals '- 

Act,1985 only have the jurisdiction of the Tribunal in 

regard to members of the armed forces of the Union in the 

cited by the applicants. The concerned litigants in 
canes 

the 

cases cited by the respondents 	happen to be members of 

the relevant forces of the UniOn or are specificallY 

governed by the provisions of the related Acts. In 0.A. No. 

• 	 1511/87 dated on 2311-90 by this Bench of the Tribuflal. 

It has been observed as under : 

It Further, section 2(aO of the Administrative 

Tribunal Act, 1985 referred to a member of the 

armed forcedfOD the Union. A Civilian appointed 

• 	
in the defence service on a post conriebted with 

the defence by such appOixitmerit does not become 

a member of the armed forces of the Union and 

that has been clearly observed in Cl ause (au)  and 

(b) (ii) of Sub -SectiOn 1 Of SectiOn 14 of the 

Administrative Tribunals At,1985$bUS, it is in 

view of the above, the matter which is sought to be 

agitated beir4 a service matter concerning the 

appO iriment of civil ian, though app olxnneELt to a 

post canflot but with the defence and in respect 

of of a post which is claimed as the likelY, to 
• 

. 

• 	 be filled by a civilian, though it 	e one 

connected with tht armed forces on the defence 
• 

• service, is well 	itbin the jjSdiCt0fl of this 

• 	 Tribunal in view of the clear provision in 

• 	
• 	 5ub-sectlon I of SectiOn 14 of ,  the Act." 

The applicaflts 	
in this case are employees working in 

hOsPitalS atthed to C R P F, and the Cutta 
	Bench of 

-18 
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this TribunalA has entertained a similar application by 
similar employees of such hospitals, in view of this, the 

plea regarding lack of jurisdiction cannot be entertained. 

50 	In the order passed by Union of this Trjbial on 

8-5-90 in 	O.A. No. 299 of 1987, hospia1 patient care 

aUowance has been sanctioned to those applicants who are 

paid medical staff and not to......, of para-medica]. staff. 

In the reply the respondents 	state as under: 

" O.A.No. 299/87 was filed b 	12 iospita1 staff 

before C .A.T., Cuttack Bench for paythent of patient 

care allowance etc, but the Hon'ble Tribunal 

granted patient care allowance to respondents 1 and 

2oriiy (A pharmacist and Lab. Technician) vide 

judgment dated 8-5-90, holding that they come 

under the category of para-' medical staff and 

hence were eligible for the allowance. Accordingly, 

the allowance was granted to them only." 

6. 	It would be disc rimina -tory if para-'medi'cal staff 

working in Bhubarieswar hospital., CRPF receive the benefit 

of this all Owane e and the other simil ar par a-me di ac 1 staff 

working in other hospitals and -who have filed this applica. 

tion are not extended the same benefit. Aceording1y, it 

would be fit and proper tori direct that all those applicants 

in this O.A.Twho are p-ara-inedical staff should be granted 

hospital patient care allowance at the appropriate rate from 

the relevant date as per Governmdnt of India Instructions 

d'ated 25-1-88 and 18-2-90 subject to the conditions stated 

therein. This orders shOuld be implemented within a period 

of three months from the date of receipt of the copy of 

this order. There  will be no costs. 

3d!- P.T. T. 

Member (A). 
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J\nnexure ------------- 3) 

02 

Office of the Chief Medical Officer, BH'-2, CRPF, Hyderad-5 

No. J.11-6/93-2BH-Pc.-11 May, 1994 . 

ictjori Order C_ 
Under the authority of GOl Ninistry of health and Family 

Welfare letter No. B. 11011/1/90-CGHS(P) dated 10-7-90, as 

per the Judgment of Central. Administrative Tribunal, Hyder-

abad dated 24-2-94 in O.A.No. 151/94 read with An (XZ) 

(Legal), Dte. General, CRPF Signal 110. J-11-227/93-L-gal-0 

dated 11-11-94 the following perrioriel of this Base Hospital 

are hereby sanctioned patient care allowance @) Bs 70/ per 

month with effect from 1-4-87 as per the existing terms and 

conditions by the Government from time to time : 

(1)Plumher 	Jaga€ Jiwan Das 

and 34 others. 

2. 	The payment will be made subject to the condition 

that they will give an undetaking that they will refund the 

amount in full in case the Hon'bie Court issues orders that 

they Will riot be eligible for the patient c are allowance 

in special leave petition which is pending in the Supreme 

Court. 
Sd/- 

Chief Medical Officer 
23-11-94. 

Copy for further nece ssary action to: - 

( 

1. Addi. Director, CC, CRPF. Hyderabad 

21, Commandant, 90 BN., CRPF 

Commandant, 113 BN., CRPF 

4. Addi. DIGP, CC, CRPF 

% 	5. C140 1  BN. 1 9 11 , New Delhi, Guwati 

6, Commandant, 03197 BN., CRPF 

7. Team Commander, (Accts), Central Record Office 

3d!- 

U 
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I 	 To 
The Chief Medical Officer, Base Hospital-ill, CRPF, 

Guwah ati_23. 

Subject : Payment of Hospital. Patient Care !alowance. 

Respected Sir, 

the undersigned being the Group & i) 

employees of Base Hospital-ill are entitled to get the 

hospital care allowance with effect from 1-12-87 respect-

ively. It may be mentioned here that in view of the judgment 

dated 3-294 passed by the Hon'ble Central ARministrative 

Tribunal, Principal Bench, New Delhi in 0 .A. 931/93 1  

same Group-C & D employees of the BaseHopital-1il are 

getting the hospital care allowance, büt the undersigéried 

are not yet been paid their due hospital care allowance. 

The 'undersigned request/i your goodseif to pay their 

due hospital care allowance including the arrear regularly., 

and oblige. 
Yours faithfully 

Sd,- 
Rupak Bhattacharjee and others 

Copy to: 

The director 0eneral, CGO, CRPF, New Delhi 

. S., 

To  

The Director General, CRPF, New Delbi-3. 

Through 1roer. Chennel. 

Subect : E,rtending benef it of patient care allowance. 

R/Sir, 
With reference to DIGP,CRPF, Calcutta Lettr No. A-i- 

1-1/91-92-Accts. dated 28-8-91 addressed to Coandant 10th 

Bri, and copy served to us by JDIGP,GC, CRPF vide No. MV-3/ 

91-Bsstt-3 dated 3-10-914 copy Enclosed). 

I am submitting a self- contained representation on 

the foil owing lines with full just if ic at ion as de sired by 

DIG?, CRPF, Calcutta vide his letter quoted under refereriee 

/ 	 -- 



- - 

Under. the purview of Goverrent of India, Ministry 

of Health and Family Welfare letter lb. XZ-28015/60/ 87-11 

dated 25-1-88 issued to the Director Geiei1. of Health 

Services, New Delhi (Copy attached for ready reference), 

Hospital. Patient Care !tllowarice to Group- C & D (Non-

ministerial) employees is entitled at the rate of 80/-

and Rs75/- per month respectively w.e.f. 1-12-87 subject to 

the condition that no night weightage allowance if sanctioned 

by the Central Government will be admissible. In this 

context, it is submitted that we have not been allowed 

hospital care allowance till date. Consequent on impending 

release of allowance by our department, tharmacist S.P. 

5inha and Lab. Tech. S.C.Saha filed a petition with the 

Hon 'ble CATCuttac1c Bench and Government -ave  sanctioned 

patient care allowance on the compi iance of judgment passed 

by the CTCuttack Bench dated 8-5-90 (copy of the judgment 

enclosed) in the case of 1 harmacist S.P.Singha and Lab. Tech. 

S.C.Sahu w.e.f. 1-12-87 (copy of DD (medical) Dte. General, CPF 

5 ignal No* a.ix-1/89-91-Med(MHAO dated 145-91 addressed to 

GCO, Bhubaneuwar with info. to.IGP E/S and DIGP, CRPF, 

Calcutta is enclosed for ready reference basing on consider-

atiori of Government of IndIa, Ministry of Hea:kth and Family 

Welf are letter quoted ibid ). It would he proper to men-

tiori here that patient care allowance has been allowed to all 

Group - C & D(Non-ministeriali employees and no time and 

gain judgment of court is warranted against each petitioner. 

Since we are working under the same service con-

ditions and performing the same duties under whieh bri • p. 

Sinha, Pharmacist is performing for the same post in the 

same department and it is also to inform that our pay scale 

and other, working conditions are to fully equal. 

-22 
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fore, we request your honour to eztend th 

benefit of patient care allowance @ l 80/- PM. to .us 

from the date from - thich Sri 3,P.$inha, Pharmacist and 

others are -beniefitted i.e. 1-12-87. 	V  
For this act of kindness we shall bemain ever 

grateful to you. 

Yours faithfu11y 
U 

	

S..,. 	 V  

Djj7ectoratè General, CRPF, Lodhi Road, New Delhi. 

Iio. J-11-4/95-I4ed 	 pate: 24-2-95 

To 
VV•• 	

V 

	

The Inspector General of P0lice, 	V 

North Eastern sector, CRPF, Shillong, 

	

ubiect_j Patient's Care alowanice. 	V 	
V 

Please refer to your letter No. A.VI-5/94-Adm-3 

dated 8-2-950 	
V 

	

2. 	It &as  already been intimated vide our 

letter No. A. IX-1/89-94-Med-A dated 5-8-94 that case 

regarding sanction of patient care allowance to Hospi- 

tal $taff of this organiaatjon was refred to MHA 
again but the same has not been agreed to. The para-

medical staff of your 8ector/ Office may be informed 

accordingly. 

	

• 8d/ Dr. IC.L$aini, 	. 

'eputy Director (Medical). 

Ii 
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Annexure 	- F 

C • A• No. 9 of 1995. 

In the Central Admiritrative T ribw.ial, Principal Bench, 

New Delhi & Additional Bench at Guwiati. 

BET WEEN 

1. Sri Ajit Kuinar Jairi 

and 

22 others. 	.•. 

/ 	 1 pplicants Jo.1 to 3 and 5to 23 are all 

residents of CRPF Coiplex, Base Hospital-ill, Guwahati-23. 

- Aplcant.. No. 4 is resident of 62 Bn. Unit 

Hospital, CRPF, Bangaigaon 
S. 

1.. Applicants 

1TERSUS- 

1. The Union of India 

and 

4 others. 	 - 

• 

	

	 .... Respondents. 

Central Adininitrative Tribunal : Guwahati Bench. 

Original Application N0 •  9 of 1995. . 

Date of decision : This the 10th day of June, 1996., '  

Hon'ble 3ustce Sri G.L. Sariglyne, Member (A). 

Hori'ble Sri D.C.Verma Member (J. 

Sri Ajit Kuar Jam and 22 others . 

Residents of CRPF Complex, Base Hospital-3 1 Guwahati 

Appi ic ant s 

• 	by Advoc ate Mr. S. Dutt a. 

-versus- 

1. The Union of India and 4 others. 

. .Respondents. 
By Advocate: 

Mr. A.K.Choudhu.ry, Addi. CGSC. 

I 
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ER. 

SALYINE G.L. (EMBER (i) . 	 f 
23 Group C civilian einpboyees working under the 	C 

hospitals of the CRPr hospitals' at. uwahati and BangaigaOfl_ 

has filed this instant original application. They have 	2. 

been allowed to jtf join in one single application vide 

our order dated 16-1-95. They are aggrieved against 

non-payment of hospial care allowance to them by the 

respondents. They claim that according to the scheme of 

the Government of India dated 25-1-1988 (innexure-l) in 

this regard they are entitled to the allowance with effect 

from 1-1287. Further, they have pointed out that 

similarly placed employees have been granted the allowance 

pursuant 10 the Orderated 24-2-94 in O.A. No. 151/94 

of the Central 

Some  of the employees working in the Base Hospital-ill, 

• CRPF,, Guwaati were also applicants in the a[oresaid 

O.A. 931/93 . The learned counsel for the applicants 

turtber pointed out that$i some employees 	of the 

same organisatiOn based in Iinphl had approached the 

Hon 'ble High Court with a prayer for granting them the 

• hospital care allowance by the Hon'ble Gai.thati High 

Court in terms of the order dated 12-.3-96 in Civil 

Rule No • 1417/95. 

2 • 	Mr • A • IC. Choudhurl, the le arned Addi • C G S C 

pointed out that the respondents had filed $LP before 

the Hon 'ble Supreme Court against the order of the 

Hyderbad bench mentioned above and payment of the 

all owaric e to the appi ic ants in that c ae was conditional 

in terms 61 para 2 of the sanction order IO. 3-11-6/ 

93...2BH.-EC-'11 dated 23-11-94 (Minexure-4)9 that is, the 

appi ic ants were to give an undertaking that the amount 

pai4 t& them will be refunded in full by them in c ase 
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the final result before the Hon 'ble. Supreme Court is 

against them. He also pointed out 	that in Civil 	Rule 

to. 1417/95 also order was issued in favour of the 

• 	 petitioners 	ould give undertaking that the order gill be 

subject to the result of the appeal before the Hon tble 

• 	 Supreme Court, He submits On instruction that the 

respondents are aggreable to pay the allowance under 

similar terms and conditions. 

3. 	Under the facts and circumstances we direct the 

• 	
respondents to pay the iospita1 Patients Care IL1owance 

to the applicants in accodarice with the O.M. No. Z. 

• 	 28015/60/87-H dted25-1-88 (inriexure-1 to this 0,A.) at 

• 	the monthly rate appi ic able to each appi ic ant and from the 

date admissible' to each one of them after obtaining an 

undertaking from them individually to the effect that the 

amount paid will be refunded by them in full if as the - 

• 	
result of the at'oresaid appeal before the Hon'ble 

supreme Court it is found that the . allowance is riot 

admissible to them. 

4. Considering that the period for which payment is 

to he made may date back to as early as 1987, wealiOw 

the respondents reasonDle time for implementation of 

this order. in no case, however. r  the respondents shall 

delay the payment beyond 31-10-96. 

51 The application is allowed in terms of the 

directions givenabOve. No order as to costs. 

3d!- DC Verma, 	
3d!- G .L • Sanglyine 

11ember (3)'. 	 '1'1ember(A). 

Certified to be true copy. 
• 	 • 

Court Officer, CAT? Guwatj. 


